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o

The Special Secretary (GAD),
General Administration Department,
Government of NCT of Delhi

2" Level, A-Wing,

Delhi Secretariat,

New Delhi.

Sub:  Gazette Notification of the Bharat Ratna Dr.B.R.Ambedkar Viswavidyalaya (Amendment) Act,
2016 (Delhi Act 06 of 2016)

Sir,

Please find enclosed herewith two copies of the subject cited notification (English and Hindi
versions) for publishing in the Delhi Gazette (Part-lV)—Extra-Ordinary today itself. It is requested
that at least 10 Gazette copies of the same may be sent to this Department as soon as received from
the press.

Yours faithfully,
\1
e

y i il

Encl:  As above

( Pawar;‘Sihgh Rajawat)
Addl. Secretary (Law, Justice & LA.)

No. F.14(24)/LA-2016/ cons2law/) 4t — 15§ Dated)November, 2016

% Copy, together with the copy of enclosures, forwarded for information and necessary action to:-
1. The Secretary, Government of India, Ministry of Home Affairs, New Delhi-110001 (with 5 copies).
2. The Joint Secretary & Legislative Counsel, Government of India, Ministry of Law & lustice, Legislative

Department (Correction Cell), Shastri Bhawan, New Delhi-110001 (with 2 copies).
3 The Pr. Secretary to Lieutenant Governor, Delhi, Raj Niwas, Delhi-110054.
4 The Pr. Secretary to Chief Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
5 The Secretary to the Law Minister, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002
6 The Pr. Secretary (Finance), Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
7. The OSD to Chief Secretary, Govt. of NCT of Delhi, Delhi Secretariat, New Delhi-110002.
N2 The Secretary (LA), Delhi Legislative Assembly Secretariat, Old Secretariat, Delhi-110054.
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( Pawan Singh'Rajawat)
Addl. Secretary (Law, Justice & L.A.)




GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
(DEPARTMENT OF LAW, JUSTICE AND LEGISLATIVE AFFARIS)
8™ LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No. F.14(24)/LA-2016/ cons2law/}j% -1 % Dated'{#\lovember, 2016
NOTIFICATION

NO. F.14(24)/LA-2016/ cons2law/}i;4- 5. The following Act of the Legislative Assembly of the National
Capital Territory of Delhi received the assent of the Lt. Governor of Delhi on the 15" November, 2016
and is hereby published for general information:-

“The Bharat Ratna Dr.B.R.Ambedkar Viswavidyalaya (Amendment) Act, 2016"
(DELHI ACT 06 OF 2016)

(As passed by the Legislative Assembly of the National Capital Territory of Delhi on the 24™ August,
2016)

[15" November, 2016]
An Act to further to amend the Bharat Ratna Dr.B.R.Ambedkar Viswavidyalaya Act, 2007

Be it enacted by the Legislative Assembly of National Capital Territory of Delhi in the Sixty
seventh Year of the Republic of India as follows:-

Short title 1. (1) This Act may be called The Dr. B.R. Ambedkar University

And (Amendment) Act, 2016
Commencement.-
(2) It shall be deemed to have come into force on 30™ July, 2008 .

Amendment 2 In the Bharat Ratna Dr. B. R. Ambedkar Vishwavidyalaya Act, 2007 (hereinafter referred
of to as the principal Act), in section 1, for sub-section (1) the following shall be substituted,
section-1. namely:-

“(1) This Act may be called the Dr. B. R. Ambedkar University Delhi Act, 2007.”

Amendment 3. In the principal Act, in section 2 for clause (v), the following clause shall be, substituted,
of namely:-
Section-2.

“{v) “University” means, the Dr B.R. Ambedkar University Delhi as incorporated under
this Act, and”

Amendment 4. In the principal Act, in section 3, for sub-section (1), the following shall be substituted,
of namely:-
Section-3.

“(1) With effect from such date as the Government may, by notification in the official
Gazette, appoint, there shall be established a University by the name of “Dr. B.R,
Ambedkar University Delhi”, comprising the Chancellor and the Vice-Chancellor, the first
members of the Court, the Board of Management and the Academic Council of the
University and all such persons as may hereinafter be appointed at such office or as
members so long as they continue to hold such office or membership”.

(Pawan Singh Rajawat )
Addl. Secretary (Law, Justice & L.A.)
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